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ORDER

TCP No. 833/I&BP/NCLTA4B/MAM017

The Counsel for the Petitioner aPPearing has informed that the APPlicant

having not filed the Bank Certificate as well as the statement of accounts as

envisaged under section 9 of the tB Code. The Petitioner is hereby directed to file

the same within one week hereof.

List this matter on 29.09.2017
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